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h D
1947.] ecember,
_—

1 2 3 | 4

—_—

e

year No. Short title

| Whether repealed or otherwise
| affected by legislation
—

.. | XIII The East Punjab Amended in part i
1947 E:;ential Services Act XXXVIT of ?54%15 SE BT
(Maintenance) Act, Amended in part by the Adaptatio
1947 of Laws Order, ]9§0 e
Extended to the territories which were
comprised in the state of Patiala and
East Punjab States Union, by Punjab

Act 23 of 1940.2
Amended by the Punjab Reorgani-
' sation (Chandigarh) (Adaptation
of Laws on State and ConCurrent
Subjects) Order, 1968

An Act to make Provisions for

the maintenance of
certain essential services, :

It is hereby enacted as follows :—

1.~ (/) This Act may be called the Fast Punjab Es- Shert title, exten

and commence!
sential Services (Maintenance) Act, 1947, ment.

(2) It extends to the whole of the 4[Union territory
of Chandigarh].

(3) It shall come into force at once.

2. In this Act, unless there is any,tl'{ing repugnanlt in Interpretation.
the subject or context, “Employment” includes gmp oy-
ment of any nature and whether paid or unpaid.
-—‘-"'-—-—..,__

‘For Statement of Objects and Reasons, see East {)’iﬂv'“b Gg::t’ ;’l’l’;j’;bcgggf
w?’f‘aordinary), 1947, page 45 ; for proceedings in Ags;_cm b, Wee
iative Assembly Dbates, Volume I, 1947, pages 18-1

: Gazette
*For Statemsnt of Objects and Reasons, see East P"mabct:Ge‘:l:":{gsmifrel"Assgmbl)’
(Exyy dordinary), dated 14th October, 1948, page 616; ﬂ[:}r pgciII pages 206-07.
"¢ Bast Punjab  Legislative Assembly” Debates, 1948, Volume IIL,

. t Gazetfe
(Ext *For Statement -f Objects and Reasons, see Punjab Government G (Chandi
fa-ordihary), 1940, page 594. iab Reorganisation (Chandi-
“Substityte d_“Punjab” by the Punjab 1968,
Sarh) (Adapta!tlit:g ?frl.t,gfvswgrn State af:|1d Concurrent Subjects) Order,



Employment to
which this  Act1rCentra] Government]

applies.

Power to order
persons engaged
in certain employ-
ments to remain
in specified areas.

Offences.
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. : 1y to all employment under the

3. This Act shftll;l}l)clftjé any employment or c[ass ot
Central Governrfnent],l being of
P tis

on that such employment or class of employmen

gslgggtigl tlor securingpthe public tqafetY; tlt}er I’Eig?;f;al}(',e
i th or sanitation, Or IOT T ni-g

of public order, heal for the life of the com-

upplies or services necessary -
it ion in the Official Gazette, declare

munity may, by 2notificat | !
to be gn emplo);ment or class of employment to which this

Act applies.

employment which the [

4. (I) The 1[Central Government] or an officer autho-
rised in this behalf by the 2[Central Government] may 1n re-
spect of any employment or class of employment to which
section 3 ~applies, by general or special  order,
direct that any person or persons engaged in such em-
ployment shall not depart out of such area or areas as may
be specified in such order.

(2) An order made under sub-section (/) shall be
published in such manner as the Government or officer
making the order considers best calculated to bring it to
the notice of the persons affected by the order. -

5. Any person engaged in any employment or class
of employment to which this Act applies who—

(a) disobeys any lawful order given to him in the
course of such employment, or

(b) without reasonable excuse abandons such em-
ployment or absz_f:nts himself from work, or

(c) departs from any area specified in an order
under sub-section (/) of section 4 without the
consent of the authority making the order,

1Substituted for the words “State Government” by the Punjab Reorganisation

(Chandigarh) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968.

*See East Punjab Government Notification No. 9347-PG-48/50258, dated

7th September, 1948 i )
visions of this Act ép?){ﬁf&?h classes of employment were added to which the pro
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mployer of a person enga :
a?sy gf elinployn)ent d_GClared Enged 1
c%yment to which this Act

applies,
reals)onable GRHEG== Who

1947

/) discontinues the employment o
/ E,-,_-) by closing an establishment inf;ﬁh Person, op
son 1S engaged, causes (pq discont;
his employment, Nuance of

i guilty of an offence under thjs Act.

Explanation I. The fact that 5 person g
that by continuing in his employment he. will b%péihglslgg
to increased physical danger s Not a reasonable eﬂc
within the meaning of clayse (b). e

6. (/) The [Central Government] may make rujes Regulation  of _
regulating or empowering a specified authority to regulate :}’g,ﬁ?o%“fm"{;gd"
wages and other conditions of service of persons or of any '
class of persons engaged in any employment declared

under section 3 to be an employment or class of employ-
ment to which this Act applies.

(2) When any such rules have been made or when
any directions regulating wages or conditions of service
4ve been given by an authority empowered by such rules
o give them, any person failing to comply therewith is

v guilty of gp offence under this Act.

ies and pro.
. 7. (1) Any person found guilty of an offence under Penald

E‘JS Ac!; shall 01); gonviction by a competent cnmm.a%lc%‘{:;c

ee Punishable with imprisonment for a term Whlct‘ine

Htend to “[three years] and shall also be liable to fine.

—_—

Reorgani-

ub Order,

' ' » by the Punjab
Stion (qy - Substituted for the words “State Government” by o)
I%&(Chandlgarh) (Adaptation of Laws on State and Concurrent Subj

1948,
. Subst: . ct, XXXvlI of
W;tlon ug?;l)';l.lted for the words “‘one year” by East Punjab A

.
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sd of an offence y
the person accu ndeg
this Eilt\?;hgrecon]pﬁly or -other bodyff cor[:}c:rate, eVCry
director, manager, secretary or other officer t el;fof shalj,
unless he proves that the offence was committed withgy
p at he exercised due diligence to pre.

i th . )
l\}ésrltktlllngwczae;gniisggon of the offence, be liable to the punjg},.

ment provided for the offence.

3) No court shall take congizance of any offence
unde(r %his Act except upon complaint 1n1wr1t1ng made by
a person authorised in this behalf by the'[Central Goverp.

ment].

4) Notwithstanding anything contained in the Code
of Cl(-illlinal Procedure, 1898 (V of 1898), an offence under

this Act shall be cognizable.

2[(5) Any magistrate or bench of magistrates em-
powered for the time being to try in a summary way the
offences specified in sub-section () of section 260 of the
Criminal Procedure Code, 1898, may, if such magistrate
or bench of magistrates think(s) fit, on application in this
behalf made by the prosecution, try any offence under this

Act in accordance with the provisions contained in sec-
tions 262 to 265 of the said Code.]

Bar  of legal 8. No suit , prsecution or other legal proceedings
Proceedings. — shall lie against any person for anything which is in good

faith done or intended to be done under this Act or the
rules made thereunder,

Tiles, e, mery 9. Any declaration, order, rule or regulation made

under this Act. a0d any direction given under this Act shall have effect

notwithstanding anything contained in any law other than
this Act.

Repeal of Ordic 10, The East Punjab Essential Servi inten-
sance _No. : : vices (Mainten
fioar. o V' ance) Ordainance, 1947, s hereby repealed. (

I

1Substituted for the words “‘Stat » j
anisation (Chandigarh aptati ¢ GOvernment” by the Punjab Reorg
b 19(63. igarh) (Adapta 101'Il of Laws on State Covernment Subjec!s-



